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Uig linrtiw to virit plica of ednca- 
ttoaal and caltuml interest; and

(b) the total financial udrtaaee 
given to the .State Governments in 
this connection so far?

The M hihty off Bdacatloa (D*. 
X . L  Shrimali): (a) Four States and 
two Union Territories.

(b) Rs. 4,114 during 1958-59.

U.N.E.8.C.O.
'U N I Shri Aarobtado Ghoaal: Will 

the Minister of Education be pleased 
to state:

(a) whether United Nations Educa
tional Scientific and Cultural Organi
sation has launched any scheme for 
creating goodwill among school 
children in the East;

(b) if so, whether India has been 
included in it; and

(c) what would be its Programme?

The Minister of M a otk a  (Dr. 
X. L. Shrimali): (a) No, Sir.

(b) and (c). Do not arise.

State's Liability In Torts
Shri Ajlt Singh Sarhadi: 
Shri M. Ayyakamm:

Will the Minister of Law be pleased 
to state:

(a) whether opinion of the State 
Governments on the recommendations 
of the Law Commission about the 
liability of the State in Torts has 
been received; and

(b) if so, whether any legislation 
is proposed to be introduced and if 
so when?

The Depaty Minister ol Law (Shri 
■ajaiaavta): (a) Yes, Sir.

(b) T)ie Government of India have 
examined the report of the Commis
sion in the light of the views expres
sed by the State Governments thereon. 
A draft Bill to define Hie law relating

to thfc liability of the Government in 
tort and to provide for certain matters 
connected therewith has been pre
pared and circulated to the State Gov
ernments for their comments on the 
provisions thereof. Replies have so 
far been received only from seven 
State Governments. The question of 
introducing a Bill 'in Parliament cm 
the subject will be considered after 
the replies, from all State Govern
ments are received and examined.

Committee on Legal Aid to the Poor
fShri Bam K tU aa Gapta:

•urn J p*Bdtt D- N .:ilwary: 
i  Shri D. C. Sharma:
[Shri Hhakt Darshan:

Will the Minister of Law be pleased 
to refer to the reply given (to the 
Unstarred Question No. 970 on the 
5th December, 1958 and state the pro
gress since made in setting up of a 
Committee for -framing a scheme for 
providing free legal aid to the poor 
in the country?

Ihe Deputy Minister of Law (8hrl 
Hajamavte): Government are them
selves examining the' question of 
framing a scheme for Legal Aid to 
the poor and hence it is decided not 
to appoint a Committee for the pur
pose.

Unemployment Belief to Punjab

26S7. Shri Bam Krishan Gupta: Will 
the Minister of Finance be pleased 
to state:

(a) the amount of assistance and 
loaii given to Punjab Government 
during 1958-59 for the removal of un
employment there; and

(b) the details of these schemes on 
which the money would be spent?

The Minister of Finance (Shri 
Morarji Dcaai): (a) Central assistance 
to State Governments for develop
ment schemes generally helps them 
to relieve unemployment. No assist
ance in 1 the form of grants and loans 
has been given to the Punjab Govern




